
1 Mmtmges from DECEMBER 17, 
Rajya Sabha 

I Dr. K. t .  Rao]
Development Consultancy Services 
(India) Limited, New Delhi, for the 
year 1970*71.

(2) Annual Report of the Water and 
Power Development Consultancy 
Services (India) Limited New Delhi 
for the year 1970-71 along with the 
Audited Accounts and the comments 
of the Comptrollet and Auditoi 
Genera! thereon.

fPlaced In Library. See No LT-I3KV71]

COMMITTEr ON PR1VATF MFMBERS' 
BILLS AND RESOLUTIONS

M i n i t o s

SHRI G. G. SWF.LL (Autonomous 
Districts) : I beg to lay on the Table 
Minutes of the sittings (6th to 8th) of the 
Committee on Pnvate Members’ Bills and 
'Resolutions held during the current session.

10.02 hrs
MESSAGES FROM RAJYA SABHA

SECRETARY Sir, I have to report 
the following messages received from the 
Secretary of Raj>a Sabha

(/) “ In accordance with the provisions 
of rule 127 of the Rules of Procedure and 
Conduct of Business in the Rajya Sabha,
1 am directed to inform the Lok Sabha 
that the Rajya Sabha, at its sitting held 
on the 15th December, 1971, agreed 
without any amendment to the Coking 
Coal Mines (Emergency Provisions) 
Bill, 1971, which was passed by the 
Lok Sabha at ids sitting held on the 13th 
December, 1971.’*

(it) “la  accordance with the provisions 
of rule i27 of the Rules of Procedure and 
Conduct of Business m the Rqya Sabha,
J am directed to  inform the Lok Sabha 
that the Rajya Sabha, at its fitting held 
on the 16th December, 197], agreed 
without any amendment to the Naval 
and AfUiera Prize Bill, I97J, which
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was passed by the Lok Sabha at its sitting 
heW on the 15th December, 1971.“ #

(i//) “In accordance with the provisions 
of rule t i l  of the Rules of Procedure 
and Conduct of Business in the Rajya 
Sabha, I am directed to enclose a copy 
of the Essential Commodities (Amend-
ment) Bill, 1971, which has been passed 
by the Rajya Sabha at its sitting held on 
the 16th December, 1971.”

(iv) “ In accordance with the provi-
sions of sub-rule (6) of rule 186 of the 
Rules of Procedure and Conduct of Busi-
ness in the Rajya Sabha, 1 am directed 
to return herewith the Appropriation 
(No. 4) Bill, 1971. which was passed by 
the Lok Sabha at its sitting held on the 
14th December, 1971, and transmitted 
to the Rajya Sabha for its recommenda-
tions and to state that this House has 
no recommendations to make to the 
Lok Sabha in regatd to the said Bill."

(v) "In accordance with the provisions 
of sub-rule (6) of rule 186 of the Rules 
of Procedure and Conduct of Business 
in the Rajya Sabha, I am directed to 
return herewith the Punjab Appropria-
tion (No. 2) Bill 1971, which was passed 
by the I.ok Sabhn at its sitting held on 
the 14th December, 1971. and transmuted 
to the Rajya Sabha for its recommen-
dations and to state that this Hous'e has 
no recommendations to make to the 
Lok Sablia in regard to the said Bill "

ESSENTIAL COMMODITIES (AMFND 
MENT) BILL

SECRETARY : Sir, I lay on the Table 
of the House the Essential'Commodities 
(Amendment) Bill, 1971, as passed by 
Rajya Sabha on the 16th December, 1971,

10.03 hrs.
ASSENT TO BILLS

SECRETARY : Sir, I lay on the Table 
following sevfrn Bills passed by the houses


